In case of removal/ deletion of the name of the Patent Agent from the
Register of Patent Agents under Rule 116(1)(d) of the Patents Rules, 2003,
the request for restoration of the name under section 130(2) of The Patents
Act, 1970 and Rule 117 (1) of the Patents Rules, 2003 shall be made in the

prescribed manner within two months from the date of such removal.



